ITEM NO.6 COURT NO.5 SECTION XI

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No(s).23165/2018

(Arising out of impugned final judgment and order dated 30-01-2018

in SA No. 773/2010 passed by the High Court Of Judicature At

Allahabad, Lucknow Bench)

THE STATE OF UTTAR PRADESH & ANR. Petitioner(s)
VERSUS

VINDHYACHAL CHAUHAN & ORS. Respondent(s)

(FOR ADMISSION and I.R. and IA No0.123820/2018-CONDONATION OF DELAY

IN FILING and IA No0.123823/2018-EXEMPTION FROM FILING O0.T. and IA

No.123821/20618-CONDONATION OF DELAY IN REFILING and IA
No.123822/2018-PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS)

Date : 28-09-2018 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE S.A. BOBDE
HON'BLE MR. JUSTICE L. NAGESWARA RAO

For Petitioner(s) Mrs. Rachna Gupta, AOR
Mr. Vikas Chaudhary, Adv.

For Respondent(s) Mr. P. I. Jose, AOR
Miss P.S. Chandralekha, Adv.
Mr. Shashank Mishra, Adv.

UPON hearing the counsel the Court made the following
ORDER
In view of the letter circulated by Advocate-on-Record for the
petitioner seeking adjournment for bringing on record the

additional documents, put up after four weeks.
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